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असाधारण अकं 
ǐबहार सरकार Ʈारा Ĥकािशत 

 
26 पौष 1947 (श0) 

 (सं0 पटना 60) पटना, शुĐवार, 16 जनवरȣ 2026 
 

वािणÏय-कर ǐवभाग 

——— 

अिधसूचना 
16 tuojh 2026 

    एसŒ ओŒ 59  ǐदनाकं 16 tuojh 2026— ǐबहार माल और सवेा कर अिधिनयम, 2017 
(ǐबहार अिधिनयम - 12, 2017)  कȧ धारा 15 कȧ उप-धारा (5) Ʈारा Ĥदƣ शǐƠयɉ का Ĥयोग करते 
हुए, ǐबहार राÏ यपाल, माल और सेवा कर पǐरषɮ कȧ िसफाǐरशɉ पर, वािणÏ य-कर ǐवभाग कȧ अिधसचूना 

संÉ या एस० ओ० 241 ǐदनाकं 30 िसतàबर, 2023 िजसे ǐबहार गजट असाधारण अंक  संÉया 787, 
ǐदनांक 30 िसतàबर, 2023 Ʈारा Ĥकािशत ǐकया गया था, मɅ और आगे भी िनà निलिखत संशोधन करते ह ɇ, 
अथा[त:्- 

उƠ अिधसचूना मɅ, खंड (iii) के पƱात,् िनàनिलिखत खंड अंतःèथाǐपत ǐकया जाएगा, 
अथा[त्:— 

"(iv) िनàनिलिखत माल िजन पर खदुरा ǐवĐय मãूय घोǐषत ह,ै कȧ आपिूत[, िजनका ǐववरण 
नीचे दȣ गई तािलका के èतंभ (3) मɅ ǐदया गया ह ैऔर जो तािलका के èतंभ (2) मɅ िनǐद[ƴ 
संगत अÚयाय/शीष[क/उप-शीष[क/शुãक वèतु के अतंग[त आते ह ɇ:—  



 2 ǐबहार गजट (असाधारण), 16 जनवरȣ 2026 

 
तािलका 

Đ. 
सं. 

अÚयाय/ शीष[क/ 
उप-शीष[क/ 
शुãक वèतु 

माल का ǐववरण 

(1) (2) (3) 
1. 2106 90 20 पान मसाला 
2. 2401 अविनिम[त तंबाकू; तंबाकू उिÍछƴ [तंबाकू के पƣɉ को छोड़कर] 
3. 2402 िसगार, चेǾट, िसगाǐरलो और िसगरेट, तंबाकू या तंबाकू के 

ǐवकãप से बनी 
4. 2403 अÛय िनिम[त तंबाकू और िनिम[त तंबाकू ǐवकãप; "समागंीकृत" 

या "पनुरिचत" तंबाकू; तंबाकू िनçकष[ और स×व (बीड़ी को 
छोड़कर) 

5. 2404 11 00 तंबाकू या पनुरिचत तंबाकू यƠु माल और दहन के ǐबना 
Ƴसन के िलए अिभĤते 

6. 2404 19 00 तंबाकू या िनकोटȣन ǐवकãप युƠ माल और दहन के ǐबना 
Ƴसन के िलए अिभĤते 

èपƴीकरण.— इस खंड के Ĥयोजनɉ के िलए,— 
(क)  "खदुरा ǐवĐय मूãय" का ता×पय[ माल पर घोǐषत अिधकतम मूãय से ह ैिजस पर 

ऐसा माल पैǐकंग Ǿप मɅ अंितम उपभोƠा को ǐवĐय के िलए हो सकता ह ैऔर 
इसमɅ सभी कर, Ôयूटȣ, अिधभार या उपकर सिàमिलत ह ɇ, चाह ेवे ǐकसी भी नाम 
से पकुारे जाए;ं 

(ख)  जहां ǐकसी िनǐद[ƴ माल के पैकेज पर एक से अिधक खदुरा ǐवĐय मूãय घोǐषत 
ǐकए गए हɉ, वहां ऐसे खदुरा ǐवĐय मूãयɉ मɅ से अिधकतम को खदुरा ǐवĐय 
मूãय माना जाएगा; 

(ग)  जहां ǐकसी िनǐद[ƴ माल के पैकेज पर घोǐषत खदुरा ǐवĐय मूãय को आपिूत[ से 
पहले, दौरान या उसके पƱात ् ǐकसी भी अवèथा मɅ खदुरा ǐवĐय मूãय मɅ वृǐƨ 
के िलए बदल ǐदया गया हो, वहां ऐसे पǐरवित[त खदुरा ǐवĐय मूãय को खदुरा 
ǐवĐय मूãय माना जाएगा; 

(घ)  जहां ǐकसी िनǐद[ƴ माल के पैकेज पर ǐविभÛन ¢ğेɉ मɅ पैǐकंग के Ǿप मɅ ǐवĐय के 
िलए ǐविभÛन खदुरा ǐवĐय मूãय घोǐषत ǐकए गए हɉ, वहां Ĥ×येक ऐसा खदुरा 
ǐवĐय मूãय उस ¢ğे के िलए िनǐद[ƴ माल के मूãय िनधा[रण के Ĥयोजनɉ के िलए 
खदुरा ǐवĐय मूãय होगा िजससे यह खदुरा ǐवĐय मूãय संबंिधत ह।ै 
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 (ङ)  "शुãक वèतु", "शीष[क", "उप-शीष[क" और "अÚयाय" का अथ[ Đमशः सीमा शुãक 
टैǐरफ अिधिनयम, 1975 (1975 का 51) कȧ Ĥथम अनसुचूी मɅ िनǐद[ƴ शुãक 
वèतु, शीष[क, उप-शीष[क और अÚयाय ह;ै 

(च)  सीमा शुãक टैǐरफ अिधिनयम, 1975 (1975 का 51) कȧ Ĥथम अनसुचूी कȧ 
åयाÉया के िनयम, िजनमɅ Ĥथम अनसुचूी कȧ खंड और अÚयाय कȧ ǐटÜपिणयां तथा 
सामाÛय åयाÉया×मक ǐटÜपिणयां शािमल ह ɇ, इस खंड कȧ åयाÉया के िलए, जहां 
तक हो सके, लागू हɉगे।" 

2. यह अिधसचूना 1 फरवरȣ, 2026 से Ĥवृƣ होगी। 
[( )] 

ǐबहार-राÏयपाल के आदशे से, 

संजय कुमार िसंह, 

राÏय कर आयुÈ त-सह-सिचव । 
——— 

16 tuojh 2026 

एसŒ ओŒ 59 ǐदनांक 16 tuojh 2026 dk vaxszth esa fuEufyf[kr vuqokn fcgkj jkT;iky ds 

izkf/kdkj ls blds }kjk izdkf'kr fd;k tkrk gS tks Hkkjrh; lafo/kku ds vuqPNsn 348 ds [k.M ¼3½ 

ds v/khu vaxszth Hkk"kk esa mldk izkf/kd`r ikB le>k tk;A                                                

    [( )] 
ǐबहार-राÏयपाल के आदशे से, 

संजय कुमार िसंह, 

राÏय कर आयुÈ त-सह-सिचव ।

——— 
The 16th January 2026 

S.O. 59 Dated 16th January 2026—In exercise of the powers conferred by sub-section (5) of 

section 15 of the Bihar Goods and Services Tax Act, 2017 (Bihar Act 12, 2017), the Governor of 

Bihar, on the recommendations of the Council, hereby makes the following amendment in the 

Commercial Taxes Department notification No. S.O. 241, dated the 30th September, 2023, published 

in the Bihar Gazette, Extraordinary, vide number 787, dated the 30th September, 2023, namely: — 

In the said notification, after clause (iii), the following clause shall be inserted, namely: — 

"(iv) supply of the following goods bearing the description specified in column (3), falling 

under the corresponding Chapter/ heading/ sub-heading/ tariff item specified in column (2), 

of the Table below, on which retail sale price is declared : -  



 4 ǐबहार गजट (असाधारण), 16 जनवरȣ 2026 

 
Table 

S. No. 

Chapter / 
Heading /                 

Sub-heading / 
Tariff item 

Description of Goods 

(1) (2) (3) 

1. 2106 90 20 Pan masala 

2. 2401 Unmanufactured tobacco; tobacco refuse [other than 
tobacco leaves] 

3. 2402 Cigars, cheroots, cigarillos and cigarettes, of tobacco or 
of tobacco substitutes 

4. 2403 Other manufactured tobacco and manufactured tobacco 
substitutes; “homogenised” or “reconstituted” tobacco; 
tobacco extracts and essences (other than biris) 

5. 2404 11 00 Products containing tobacco or reconstituted tobacco and 
intended for inhalation without combustion 

6. 2404 19 00 Products  containing  tobacco or  nicotine substitutes and 
intended for inhalation without combustion 

 
Explanation. - For the purposes of this clause, — 

(a). "retail sale price" means the maximum price declared on goods at which such 

goods in packaged form may be sold to the ultimate consumer and includes all 

taxes, duties, surcharge or cess, by whatever name called; 

(b). where on the package of any specified goods more than one retail sale price is 

declared, the maximum of such retail sale price shall be deemed to be the retail 

sale price; 

(c). where the retail sale price declared on packages of any specified goods is 

altered to increase the retail sale price at any stage before, during, or after the 

supply, such altered retail sale price shall be deemed to be the retail sale price; 

(d). where different retail sale prices are declared on different packages for the sale 

of any specified goods above in packaged form in different areas, each such 

retail sale price shall be the retail sale price for the purposes of valuation of the 

specified goods intended to be sold in the area to which the retail sale price 

relates. 

(e). “tariff item”, “heading”, “sub-heading” and “Chapter” shall mean 

respectively a tariff item, heading, sub-heading, and Chapter as specified in the 

First Schedule to the Customs Tariff Act, 1975 (51 of 1975); 
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 (f). the rules for the interpretation of the First Schedule to the Customs Tariff Act, 

1975 (51 of 1975), including the Section and Chapter Notes and the General 

Explanatory Notes of the First Schedule shall, so far as may be, apply to the 

interpretation of this clause.”  

2. This notification shall come into force on the 1st day of February 2026. 

[(File No. Bikri kar/GST/vividh-21/2017 (Part-19)  195 )] 
By the order of Governor of Bihar, 

Sanjay Kumar Singh, 
Commissioner State Tax-cum-Secretary. 

———— 

अधी¢क, सिचवालय मुġणालय, 

ǐबहार, पटना Ʈारा Ĥकािशत एव ंमुǐġत। 

ǐबहार गजट (असाधारण) 60-571+10-डी0टȣ0पी0। 
Website: https://egazette.bihar.gov.in 


